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MAHARASHTRA ACT No. XLI OF 1962/

, [THE MAHARASHTRA AGRICULTURAL INCOME-TAX ACT, 1962.] .
[J5tlz, December 1962J

'Amended by Mah. 21 of 1964.'(27-6-1964)t
Amended by Mah. 62 of 1975. (22-12-1975)t ,

An A<: ",' provide for the imposition of ,a tax on agric;ultural income derived
from land situated in the State of Maharashtra

Whereas, it is expedient to provide for the imposition of a t~x on agricultural income
derived from hInd situated' in the State of Maharashtra ; It is hereby enacted In the
Thirteenth Year of ,the Republic of India as follows :-

, , CHAPTER I

, PRELIMINARY',

1. (1) This Act may be called the Maharashtra Agricultural Income-tax Act, 1962.
(2) It extends to the whole of the State of Maharashtra. , '

'(3) It shall be deemed to hav~ come into force on the 1st day of April 1962,.
2. In this ~ct,Jlnless the context requires otherwise,-
(1) " a'griculture income " means,~ '

, (a) any rent or revenue derived from land which is used for agricultural
purgoses and is either assessed to land revenue in the State or is subject to a local
rate assessed and collected by the; officers of the Government as such;

(b) any 'income derived from such land by-

(i) agriculture; or ,

(ii) the performance by a cultivator or receiver of rent-in-kind of any process
ordinarily employed by, a cultivator or receiver of rent-in-kind to render the
produce raised or received by him fit to be taken-to market, or

(iii) the sale by a cultivator or receiver of rent-in-kiridof the produce raised
or received by' him, in respect of which no process has been performed other
than a process of the nature described in 'paragraph Oi) of this sub-clause;

(e) any income derived from any building 2[owned and occupied] by the.
receiver of the rent or revenue of any such land, or oc:cupied by the cultiv!ltor
or the receiver of 3[rent-in-kindof any land]. with resp~t to which, or the produce
of 'which, any process mentioned in paragraphs (ii) and (iii) of &ub-clause(~) is
carried on :' - ~

Provided that, the ,building is on or in the immediate, vicinity of the land, and

is a building which the receiver of the rent or revenue or the culti~ator, or the
receiver,of rent-in-kind, by reason of his connection with the land, '[requires as

a dwelling house], or as a store ho~se, or o!her out-buil,ding;,

Short title, '

extent and
commencement,

Definitions,

I .' , . "
For Statement of Objets and Reasons, ,see Maharashtra Government Gazette, 1962, Part V,

pages 398~400, ' ,

2 These words were substituted for the words "owned or occupied" by Man. 21 of
1964,s. 2 (a)-

3'These words were substituted for the words "rent-in-kind on 'any land"! ibid" 2 (b).
4 These words were substitutedfor the words "requiresas dwelling house" ibid.. s, 2(c).

, t This indiCates the date of commencement ,of Act.
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(2) " assessee" means a person,by whom agricultural income-tax or any other sum
of money is payable under this' Act and includes~ -

(a) every person in respect of whom any proceeding under this Act has been taken
for the assessment of his agricultural income or the agricultural income of any other

.person in respect of which he is assessable'~

. (b) every person who is deemed to bean assessee under any provision of this
Act;.' .' '-

(3) " assessment" includes re-assessment;

(4) " assessment year" of " year of assessment" means the period of twelve months

commencing on the 1st day of April every }ear ; .

. .(5) ," Commissioner" means tht; person ,appointed to be the Cominjssioner of
Agriculturai Income~tax under Section 20;

(6) " company" means a company as defined in-Section 3, of the CompanieS- Act, lof

1956 and includes a company incorporated outside India ~nd which has a~place of 1956.
business in the State which the State Government may, by general or special order, .
declare to be a ~ompany for the pu~poses of this Act; , .

.(7) " firm ", " partner" and" partnership have the same meanings respectiyely" IXof
assigned to them in the Indian Partnership AGt, 1932, but the expression 'partner'. 1932.

, shall also include any person who, bein& a minor, has been admitted to. the benefits
.of partnership;'

(8) "Income~tax Act" means-the Income-tax Act,. 1961.
. '.

(9) "person" includes-

(a), an individual,

(b) a Hindu undivi~ed family;

(e) a company,

(d) a firm,

I

, I

'!

43 of
1961.

(e) an association of persons or a body of individuals, whether incorporated or
. not, and . ' ,

...

'.'

(f) every, artificial judicial person, not falling within any of the preceding sub- .
clauses; ,

(/0) " prescribed '~means ,prescribed by rules made under this Act;

( JJ) ." principal officer" used with referenc~ to. a company- or any association. of
persons or any body of individuals tneans- -

(a) the secretary, treasurer, manager or agent of the company, associatio\1 or
body..l; or .

(b) ;my pers()n connected' with the management or administration of the company,
association or body upon whom an Agricultunil I~come-tax Offi<;erhas served a '

notice of his intention of treating him as the principal officer thereof;

~~~.-
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XLV (/2)" public servant" has the same meaning as in Section 21 of the Indian Penal
,~ ' '

1860, Code;

(13) ~,received" used with reference to the receipt of agricultural income ,by a person
, includes~ . '

, (a]' receipt by an agent or servant on behalf of a principal or master, respectively,

(b) ~eceipts by other persons which are deemed to be his r~eipts under the pro-
visions of this Act,

,and also includes receipts of agricultural income by way of adjustment of accounts
with any other person; , ...

(14) ",State" means the State of Mal1arashtra;

(15) " totill agricultural income" means the total amount of agricultural income

referred to in $ection 5 and computed, in the manner laid, dowil in this Act;

(16) " written down value" means in respect of any irrigation or ,protective work,
or any machinery, plant or other capital asset,-

, (a) in the case of worksconstructedor assets acquiredin the previousyear, the,
actual cost to the assessee;
, .

(b) ili the case(of wor~s constructed or assets acquired before the previous year,
'the~ctual cost to the as.sessee less all depreciation allowable to him under this Act
in respect of such work, machinery, plant or other asset, as the case may be.

3. (1) For the purposes of this Act "previo~syear " means-

(a) the, financial year immediately prec,eding the year of assessment; (!)r

Definition of

"previous
year",

(b) if ~he accounts of the assessee have been made-up to a date within the said

~nancial year then, at the option of the assessee, the twelve months ending on 'such
date; or " '

Jc) in the case of any per~onor business or class of persons or business no~falling
within clause (a) or clause (b) such period as may be determined by the Commis-
sioner in this behalf ; or '

. (d) in the case of a business newly set up in the said financial ,year, the period,
beginning with the datt<of !he setting ,up ,of such business ; a~d ",,;

(i) ending with the said financial year, or

(ii) if the' accounts of the assessee have been made up to a date within the
, said financial year, then, at the option of the assesses" ending ,on that date, or

"

i

\ (iii) ending with the period, if,any, determined under clause (c), 'as th~ case
may ,be; or

AF
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, (e) in the case of a business newly set up in thetweIve months immediately
preceding the said financial \year- '

(i) if the accounts of the assessee have been made up to the date within the
'said financial year and the period from the date of the setting up of the business
to such date does not exceect tWelve months, then; at the option of the assessee,
su~h period, or

/

. (ii) if any period has been determined under clause (c), then, the period
beginning with toe date of the setting up of the business and ending with that

period, . ,

\ .as ,the case may, be; or, ' ,

( f ) where th~ assessee is a partner in a firm and the firm ha~ been ,assessed-as
suc~, then, in respect of the assessee's share in the agricultural income of the ~rm,
~heperiod determined as the previous year for the assessment of the agricultural inCome
,of the finn, .

,(2) Where an assessee has newly set up a business in the said financial year and
" his accounts are made up to a date in tile year of asse~sment in respect' of a period

not exceeding'twelve months from the 'date of such setting up, then, notwithstanding
anything contained in sub-clause (m) of clause (d) of sub-section (1), ~heassessee shall,
in respect of that business, at his option, be deemed to have no previous year for the
said year of assessment under that clause and such option shall, in relation to tHe
immediately succeeding assessment year, have effect as an option exercisCd under sub-

clause (0 of clause .<e) of sub-section (1). ,

(3) Subject to the other provisions of this section, an assessee may have different

previous, years in respect of separate s°l!rces of his agricultural inco~e,
(4) Where in respect of a particular source of agricultural income or in respect of

a business newly set up, an assessee has once exercised the option ~nder clause (b),
or sub-clause (ii) of clause (d), or sub-clause (0 of clause (e), of sub-section (1) or
has once been assessed, then,' he' shall not, in respect of that, source or, as the; case
may be~ business, be entitled to vaty the meaning of the expression "previous year'"
as then applicable to him, except with the consent o( the Agricultural Income-tax Officer
and upon such conditions as the Agricultural Income-tax Officer may think fit to-impose,,

CHAPTER II
it'

Charge of
agricu!Cural
income-tax

and rale,

CHARGE OF AGRICULTURAL INCOME-TAX
, , ' \

4. (1) Agricultural income-tax shall be charged, at the rate specified in ~ub-section
(2), for each financial year, in accordanc~ with and subject to the provisions of this

, Act, in respect of the total agricultural income of the previous year or previous years
of every person: ,

Provided that, agricultural income-tax shall not be charged on the agricultural income
of the Centrai' Government, or any State Government, or any local authori~y,, ,

, (2) Every person, whose total agricultural income of the previous year exceeds
thirty-six thousand rupees, shall pay agricultural income~tax'in raspect-of that 'income
at the rate of tlftYllaye paise for each rupee in excess of 'thirty-six thousand rupees.

.

---~~~~

I

t.
~ I

1

"
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5. Subject to the provisions of this Act, the total agricultural income of any previous
ye,ir of any person compri~es all agricultural income derived from land situated within
the State and received, by him within or without the State, including any land revenue
or any local or education cess payable in respect of such land under any law for the
tirpe being in force in the State, but does not include-

(a) arty agricultural income derived from land situated outside the State; or

(b) 'any agricultural income derived from property held under trust or ()th~f legal
obligation wholly for religious or charitable purposes; and in the case of property
so held in part only for such pUlposesolin the case of ~ny wak(the income applied
thereto.

Explanation.-In this section, "charitable pJ.lrpose" includt:s relief of the poor,
education, medical relief and the advancement of any other object of general public
utilit).

CHAPTER III

COMPUTATION OF AGRIOJCrURAL INCOME-TAX AND ALLOWANCES

7047

Scope of

total

agricultural

income.

~"

6. Save as otherwise provided by this Act, all agricultural income shall, for the
purposes of charge of agricultural incc>me-taxand computation of total agricultural
income becIassified, under the following heads, namely :--

(a) Agricultural Income from Rent or Revenue (being agricultural income as definedM "

in sub-clauses (0) and (c) of clause (1') of Section 2 ;

(b) Agricultural ln~ome from Agriculture (being agricultural income, as ,defined in
sub-cl~use,(b) of clause (1) of Section 2. "

, 7. ggricultur~l 'income"tax shall be 'payable' by an assessee under the head Computatio}lof
"Agricultural Income from Rent or revenue" in respect of all rent and revenue including tax and allow-
any loc'al cess, derived from land referred to in sub-clause ((I) of clause (J) of Section ance under the

2 and all income mentioned in sup-clause (c) of clause (1) of that section, included head
in his total agrtcultural income and received by him in the previous year, but subject "Agricultural
to the allowance in respect of any expenditure incurred by him in the previous year Income from
(not being expenditure in the nature of capital expenditure or personal expenditure) laid Rent or Rev-
out wholly or exclusively for the purpose of deriving such agricultural income from enue".
such land. '

8. Agricultural income-tax shall be payable by an assessee under the head
"Agricultural Income from. Agriculture" in respect of all agricultural income derived
from land referred to in sub-clause (b) of chmse' (l) of Section 2 inc\udedinhis total
agricultural income and received by him in the previous year, subject' to the followi'ng
allowances, namely :- "

(1) the expenditure' Incurred by the' assessee in the previous year-

(a) in cultivating such' land;

(b) in performing any process contemplated in item (ii) of sub-clause (b) of clause,
(1) of Section 2 for rendering the produce of such land fit to be taken to!
market; . "-

S(J)461-2

Heads of charge

to agricultural

income-tax.

Computation of

tax and allow-

ances under the

. !

i

I
head

"Agricultural

Income from

Agriculture",
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(c)in transporting such produc~;

(d) in maintaining agricultural impl~m~nts and machin~ry i~ good repair ~nd in

providing forethe up-keep of cattl~ for th~ purpose of suph cultivation, proc~ss or e

transport;

(2) any.sum p.aidby him in th~pr~vious y~ar in r~sp~t of such land on account of-

fa) land r~v~nueor rent;
,I

,(b) any local r~t~?r c~ss (including any ~ucation c,~ss)In r~s~t of such land; .

(3) an.)'sum paid by him in th~ pr~vious y~ar as int~r~ston any loan tak~n by him.,for
raising th~agricultural produc~ of such land, for r~nd~ringsuch produc~ fit to b~ taken to
the market, or for transporting such produce to market;

I '

, (4)where his interest in such land is subj~t to a mortgage or other capital charge, the
amount of any interest paid by him in the previous year in r~spect of such mortgage or
charge, and where such land has been acquir~, r~laimed or improved by him by the us~of. :
borrow~ capital, the amount of any int~restpaid by him in th~ pr~vious y~arjn'r~sp~i of" !

such capital; '1

Provided that, the inter~st.allowable under this clause shall not ~xce~ the interest which Born,i
the assessee is liable to pay in resp~t of such mortgage, charge or capital as a borrower XXXI,. . ~ .

. under the Bombay Money-Lenders Act, 1946 ; 1947,.

(5) any sum paid by him in the previou~ year on account<?f the maintenance of a~y
irrigation or prot~tive work or other capital asset for the benefit of the land from which
such agricultural income is deriy~.

ExpLallatioll.-' "Maintenance" includes current repairs and includes also in the case of
"protectivedykes and embankments, all such'w,orksas may be n~essary from year to year
for repairing any dal1Jageor destructioncaus~ by flood'oi other natural causes ;

(6) depreciationat such rate as may be prescribed, in respect of any irrigationor protective
work or other capital asset (including machinery or plant) constructed or acquired for the

benefit of the land.from which such agricultural income is deriv~ or for the purpose of
deriving such agricultural income from such land;

(7) in respect of any machinery orplantused exclusively for agricultural purposes which
has been sold or dlscard~, the amount by which the written down value of the machinery or
plant exc~s the amountefor which the machinery orplant is actually sold or its scrap
value;

Pr9vid~ that such amount is actually w.ritten off in the books of the assessee ;

(8) any sum paid by him in the previous year as premium in order to effect any insurance
against loss of, or damage to, such land or any crops to be raised or any cattle to be reared
thereon;

J-j

.."
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(9), any other expenditure of the assessee '(not being in the nature of capital
expenditure Or personal expenditure) laid out wholly and exclusively for the pur-
pose of deriving agricultural Jncome from such land ; .

'/
(10) any other sum which may be prescribed.,

9.. (1) In the case 'of income which is 'partia]ly agricultural income assessable under Ibcome
this Act, and partially income, chargeable to income-tax under the head "profits and whi~his

"

f b '. .. d h I A
.

I I
,'

h Il
'

b
'

bl
partially

gams <? usmess, un er t e ncome-tax' ct; agncu tuta 'Income-tax s a e pay a e agricultural
by an assessee in respect of ,the market value determined in the prescribed manner of andpartially

any agri~ltural produce which has been raised by the assessee or received by him as fro~,

k
'

d d h
'

h h b
'

I
'

ed
.

I fi
'

I ' .
h b

. busmess,
rent-In- 10 an w IC as een utI IS as raw matena or ue 10 suc usmess or. '

the sale receipts of which are included in the accounts of the business, subject' to any
allowances which may be permissible under the provisions of this Act

Provided that,-

, (a) where for the purposes of the assessment of income-tax under the Income-tax
Act, the market value of the said produce has,been determined,'the market value as
so determined,shall be taken to be the market value for the purposes of this sub-seeton;

, -

(b) where there is any common charge on both agricultural income assessable
under this Act an~ income chargeable und~r the Incoqte-tax Act, and such charge
is an allowance permissible both under this Act and the Income-tax Act, then, if
for the purpose of the Income-tax Act, the part of such charge which is to be deemed
to be the allowance permissible under that Act has been determined under that Act,

the remaining part of such charge shall be. ~eemed to be the allowance to which,
agricultural income assessable under this Act is subject.

. (2) For the purposss of the assessment of agricultural income-tax under this seC!ion
or any rule made thereunder;' a certified copy of an order of assessment under ,the
Income-tax Act or a certified copy of an order of any appellate or revising authority
or of~any Court altering or amending such order of assessment under the provisions
of that Act shall be conclusive evidence of the contents of'such order, ,

10.,Where an allowance admissible under Sections 7, 8 or 9 is in respect of a com-., . I

mon payment made for the purpose of deriving agricultural incOlJ1efrom land partially
in; and partially without, the State, such allowance shall be calculated as such propor-
tion to the common' payment as the agricultural income derived from the land within

the State bears to the agricultural "income derived from ail, the land both with~ and
without the 'State in respect of whicH such common payment" is 'ffiade~ :,, .

11. Agricultural income-tax s~II' not be payable on that part ofJhetotal 'agri:cul-lExemption
tural income of' a person which he derives as his share of agricultural incdmeof a from' .

, firm or association of persons which has paid the td~ in ryspect of the' said assessment.

agricultural income. .' I. , .

12. No part of any aIlowance or relief which constitutes an aIlowance or relief frorn
income-tax chargeable under the Income-tax Act, shall be included in computing the
amount of any allowance or relief from assessment due under Sections 7, 8,' or 9..

Computation
of allowances
where lands
extentd
beyond the
State,

Prevention
of double
relief,

S ( J ) 461-;2-q,



Inclusion to

; . prevent
; evasion of

tax.

'.

Liability Of

guardian, trustee,
. ,agent, receiver or

administrator.

I ,

Liability of Court
of Wards.

Administrator
General and

,Official Trustee.

etc.

IJ,.

.
L.... -= --.

- -'~

7050 Maharashtra Agricllltllra~ Income-tax Act. 1962 [1962 : Mah. XLI '

;,.

13. In computin~ the lotal agricultural income of any individual for the purposes,
of assessment, there shall be. included,- .

(a) so much of the total agricultural income of-a spouse or minor child of such
individual as arises'directly or indirectly--

(i) from assets transferred directly or indirectly to ,the spouse by such individual
,otherwise than for a~~uate consideration orin connection with an agreement to
live apart,' '. .

(ii) from ~ssets tr~nsferred directly or indirectly to the minor child. not being

a married ~aughter. by such individual, otherwise than for6equate
consideration; ,:+

(b.) so much of the total agricultural income of any person or association of,persons
as arises from assets transferred, otherwise tran for adequate consideration to the persons
or association by such individu,al for the benefit of his or her spouse or minor child
or both.

I

{

,

1

I

CHAPTER IV"

LIABILITY To ASSESSMENT IN SPECIAL CASES

14. Where any person receives ,any agriculrural income derived from land-

(a) as ~ guardian, trustee or agent of any person being a minor, 'lunatic or idiot
or person residing without the State interested in such land or the agricultural income
derived therefrom; or ' .

" .
(b) as a receiver, or administrator appointed by or under the order of any Court

in respect of such land or the agricultural income derived therefrom;"'-

any,agri,cultural income-lax payable under this Act, on such income shall be levied upon
and recoverable from suci!. guardian. trustee, agent, receiver or administrator in likt::
manner and to fhe same amount as would be leviable upon and ,reeoverable from any
such person if in direct receipt of such agricultural income; and such guardian, trustee,
agent, receiver or administrator shall be deemed to be the assessee in respect of the
agricultural income-tax so payable by such minor, lunatic, idiot or person residing
without the State or other person, as the case may be, and all the provisiol}s of this
Act shall apply accordIngly.

I

-j
1

15. In the case of agricultural income changeable to agricultural income-tax under
this Act, which is received py a Court of Wards, an Administrator-Generalor an Official
Trustee or any trustee'or trustees. :tppointed under a trust declared ,by a duly executed
instrument in writing, whether testamentary or otherwise (including the trustee or trustees I

under any Wakf deed which is valid under the Mussalman Wakf Validating Act, 1913), 6of i
or, a common manager, the agricultural income-tax pa'yable 'under this Act on such 19131
income shall be levied upon, and recoverable from, such Court of Wards, AdmInistrator-'

I

General, Official Trustee or such other trustee or t~ustees or such common manager
in the like manner and to the same amount as it woultl be leviable upon, or recoverable

I

from, ~ny person on whose behalf such agricultural income is received and all the

provi~ions of this Act shall apply accordingly-

.
'.



16:Where the agricultural income received on behalf of any person by any trustee,
agent, receiver, Court of Wards, Official Trustee or common manager referred to in
Sections 14 and 15 is part only of the total agricultural income of such person, the
agricultural income-tax payable under this' Act, shall be assessed on the total agricultural

j

income of such person and the amount of tax as so assessed shall be ,levied upon, and
recoverable from such trustee, agent, receiver, Court of Wards, Official Trustee or
common manager and such person rateably according to the portion of the total
agricultural income of such person received by such trustee, agent, receiver, Court of
Wards, Official Trustee or common manager, as tbe case may be, and the portion'
received by 'such person. I

17. (1) In any case falling ,under the provisions of Sections 14 and 15, where any
agricultural income or any part thereof is not specifically received on behalf of any
one person, or"w~ere the individual shares of the persons onow~osebehalf such income
is received are indeterminate or unknown, the tax shaH be levied and r~overable at
the rate provided by Section 4 on the total amount of such income.

(2) Nothing contained in Sections 14 and i5 shall prevent cither the direct assessment
of a person therein referred to on whose behalf agricultunil income is received, or the
recovery from such person of the agr~cultural income-tax payable in resJXx:tof such
income.

18. Where agricultural income is received by a firm or association of persons or
a body" of individuals and tpe business of such firm or association or body is
discontinued or such ,firm or association or body is dissolved, every person who was
a partner of such firm or member of such association or body at the time of such
discontinuance or dissolution shal~bejointly and severally liable to assessment-on such
agricultural income and for the amount of agricultural income-tax payable under this
Act by such firm or association or body and all the provisions of this Act shall, so .

far as may be, apply to such.assessment. ,- ,
19. Any person employed by or on behalf of a person residing without the State, Agentsto

or through whom in the course of any business con!1ectionsuch person is i~ the r~eipt, include
of any agricultural income upon whom the Agricultural Income-tax Officer has caused, persons
.a notice to be served of his int~ntion of treating such person as the agent of the non- treated
resident person, shall for the purposes of this Act be deemed to be such agent: as such.

Provided that, no person shall be deemed to be the agent of a non-resident person
unless he has had an opportunity of being heard by die Agricult~ral Incom~-tax Officer
as to his liability: '

CH~PTER V
'AGRIClIt:rllRAL INCOME-lAX AUTHORITIES AND TRIBUNAL

20. (I) For carrying out the purposes of this Act, the State Government. shall appoint

. an officer to be called the Commissioner of Agricultural Income-tax; "; ,
, . (2) To assist the Commissioner in the execution of his functions un<kr this Act the

State Govern~ent may appoint Additional 'Commissioner of Agricultural Income-tax
(if any), and such number of,-

(a) Deputy Commissioners,
(b) Assistant Commissioners,

. (c) Agricultural Income-tax Officers, and

(d) other officers and persons, and give them s,uchdesignations, (if any), as that
Government thinks necessary. .

1962 : Mah. XLI] Malzaraslztra AgriclIlfllralll/come-fax Act, 1962 7051

Rateable.

payment
by guardian,
trustee, etc.

Residuary
provisions
for computation
and recovery of
tax under
Sections.
14and 15:

Liability
in cases of

discontinued
finDSor
associations.

Agri<;ultural
Income-tax
Authorities.

(,

'..,



7052 Maharashtra Agricultural Income-tax Act, 1962 [1962 : Mah. XLI

(3) The Commissioner shall have jurisdiction over the whole State of Maharashtra,
and an Additional Commissioner of Agricultural Income-tax, if any, be appointed, shall
have jurisdiction over the whole of the State or where the State Government so directs, .

over any local area thereof. All other officers shall have jurisdiction over such local'
are~s,' as the State Governmen" may specify. .

(;1) The Commis~ioner shall have and exercise all the power and perform all the
'.1, '.'. . '.' ' . ,

dtltj~s, conferred Or imposed on the Commissioner by or under this Act, and an
,Additional Commissioner, if any, be appointed, shall, save as otherwise directed by the
State Gov,ernment,have and exercise.within his jurisdiction all the powers and perform

all the duties, conferred. or imposed OIrth~ Commissioner by or under the Act.
I I .

(5) A Deputy Commissioner shall have and exercise in the area within his jurisdiction
all the powers, and shall perform all the duties, conferred or imposed on the
Commissioner, by or under this Act; but the Commissioner'may, by order to be
published in the Official Gazette, direct that any Deputy Commissioner, or all Deputy
Commissioners generally, shall ,not exercise such powers or perform such duties as are
specified in the order; and thereupon such Deputy Commissioner; or, as the :case may
be, all Deputy Commissioners, shall cease to exercise those powers'and perform those
duties. The Commissioner may, in like manner revoke any such direction, and thereupon,
the powers or duties exercisable or performable by such Deputy Commissioner or, as
the case may be, all DeputyCommissiorters before such direction was, issued, shall

/ '

restore to him or them. .

(6) Assistant Commissioners, Agricultural Income-Tax Officers, and other officers
shall, within their jurisdiction, exercise the powers co;ferred and perform the duties
imposed Qnthem (if any) by this Act\and also exercise such of the powers and perform

, such of the duties of the Commissioner under this Act, as the Coml}1issionermay,
subject to such 'conditions and restrictions as' the State Go~ernment may by general
or special order impose, by order i:l writing delegate to them either generally, or as
respects any particular matter. Or class of matters. "

(7) The State Government may, subject to such restrictions and covditions (if any),
as it may impose, by notification in the Official Gazette, delegate to the Commissioner
the powers (not being powers r~lating to the,appointment of Additional Commissioners
or Deputy Commissioners) conferred on that Government by sub-sections (2) and (3).

(8) No person shall be entitled to call in ques~ion the territorial jurisdiction of any
officer or person appointed under sub-section (2), after the expiry of sixty days from

. the date of receiptby such personof any notice under this Act, issuedby such officer
or person. If within the period afor6said, an objection is raised as to the jurisdiction
of-any such officer or person by submitting a memorandum to him, the officeror person
shall refer the question to the Commissione'r who shall after giving the person raising
the objection a reasonable opportunity of being heqrd, make an order determining the,
question. The order made ,by the Commissioner shall be finaL

(9) All officers and persons appointed under sub-section (2) shall be subordinate to.
, I ,',

the Commissioner; and the subordination of officers (other than the Commissioner) and
of persons, amongst themselves shall ~ such as is pr~scribed.
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